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tatcd that about 259 Rciional 
Rural B branch s are in exi -
tence in Raja than. 

Pro' ion to m ll aerated water 
manoiacturers 

+ •949. SHRl R AT A N S I NH 
RAJDA: 

SHRI R. N. RAK SH : 

Will the ini t r of FI A CE b 
pie sed to state : 

nt 

a trade mark/brand name and the 
combined clearances of which from 
all factories belonging to one or 
more manufacturers had exce ded 
R . 15 Jakhs in the preceding 
financial year. In re pect of other 
a.crated waters, no change has been 
made in the exemption for the small 
scale manufacturers either at the time 
of the Budget or on 22-4-82. Hence, 
if a mall aerated water manufactu-
rer , who e clearances of all excisable 
goods did not exceed Rs. 20 lakhs 
a.nd whose clearances of aerated 
waters did not exceed Rs. 15 Jakhs 
in the preceding financial year, 
switches over to manufacturing 
aerated waters under his own brand 
name, he may clear aerat d water 
free of duty upto a v lue not 
exceeding Rs. 7.5 Jakbs and may 

vail of duty reduction the extent 
of 25% of the normal duty payabl~ 
on clearance between R . 1.5 lakhs 
and Rs. 15 lakhs in the current finan-
cial year. 

SHRI RA A SINH RAJD : 
Thi is reg rding ex i duty on 
aerated water bottlers, the big m nu-
facturing concerns. I would like to 
know from the Hon. Mini ter 
whether the Government ere 
prompted to bring under the excise 
umbrella aerated water because of 
large-scale avoidance of tax by soft 
drink giants to the estimated tune 
of about Rs. 5 cror s. Now, in the 
budget speech the Hon. Finance 
Minister had stated that the reason 
for impo ing this excise <luty was 
t b t there was mi u f the scheme 
with view to avoiding excise uty 
on popular br nd ~ of aerated 

tcr. 
The Government has given the 

logic and the reasoning for impo ing 
excise duty. Now relief has b en 
granted. So I am prompt d to ask 
tbi question and a very significant 
and a pertinent question on that. 
I 1 it because that there wa a 
tremendous pressure exercised on 
your Ministry one•• is involved 
in this and is affected very much? ...• .. 




